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ORAL ORDER
Pronounced by Hon'ble Mr.R.Ramanujam, Member(A)
The applicant has filed this OA seeking the following relief:-
“to direct the respondents to fix the seniority of the

applicant in strict accordance with the office memorandum dated
07.02.1986/03.07.1986 duly replacing that made vide letter

dated 31.10.2016 with all the attendant benefits and to pass such

other order/orders as this Hon'ble Tribunal may deem fit and

proper and thus to render justice.”
2. Heard. Learned counsel for either side would submit in unison that since
this matter is similar to OA 1755/2017, this OA may be disposed of on the same
lines.
3. Learned counsel for the MA applicant submits that the matter regarding
fixation of seniority of direct recruit Inspectors of vacancy year 2009-10 and 2010-
11 selected for appointment by SCC from CGLE-2010 had been reconsidered and
necessary clarification obtained from the Central Board of Direct Taxes. A copy of
the clarification dated 17.1.2018 is produced and is taken on record. It is
accordingly prayed that the matter be allowed to be decided in terms of the said
clarification.
4. Learned counsel for the applicant in the OA submits that the applicant is
satisfied with the said clarification and prays for action to be taken accordingly
within a time limit to be stipulated by this Tribunal. He would, however, urge that

as some persons who would be junior to the applicant in terms of the aforesaid

clarification have already been promoted, the applicant would be entitled to
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promotion from the same date as the juniors unless the latter are reverted.

5. In view of the admitted fact that the said clarification settled the dispute
raised by the applicant in the OA, the OA is disposed of with a direction to the
respondents to take follow up action and pass orders regarding the promotion of
the applicant as also the effective date thereof in accordance with the relevant rules
within a period of three months from the date of receipt of a copy of this order.

6. MA also stands disposed of in the light of the above direction. No costs.

(R.Ramanujam)
Member(A)
22.01.2018
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